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·-1 IN THE. CEN'IRAL ADMILSTI<ATIVE TI<IBUNAL, JAIPUR BEN~H, JAIPUR 

I 
I Date of oraer: 4.9.2001 
I 

OA ~o. 360/2000, 

R~dh1ey Shyam ShariPa e/o Shri Du_nga ·Rani Sant r/o Khanawali Dhani, 

VilJiag~ & Post Mori -ia, Tehsil Chomu, Distt. Jaipur, ·.working as ·Meter 
. - I ~ 

Reaaer, in the office of Garrison Engineer, Khatipura Roaa, Jaipur 

~.Applicant 

Versus 

. 1. Union of Inaia through. the Secretary, Ministry of 

Defence, Delhi. 

2. The_ Chief Engineer (MES), Southern Coromana,. Pune-I. 

3. The Chief Engineer (MEC), Jaipur Zone, Jaipur 

4. The Chief Engineer, _Air Force, Ahmeaabaa, Camp Hanuman, 
.. 'e 

Ahroeda bad. 

Respondents 

I 

·None present for the applicant 
! 

Mr.j P.C~Sharma, proxy counsel. ~o Mr. Sanjay Pareek, counsel for the 
I 
1 

rejpcnaents. 

CO~AM: 

I 

Hon'ble Mr~ S.K.Agarwal,· Judicial: Member 

Hon'ble Mr. S.A.T.Rizvi, ,Administrative Member· 

ORDER 

Per Hon'ble Mr. S.K.AGARWAL, Judicial Merober -­·' 

In this Original Application filea under Section 19 of 

the Adroinistrative Tribunals Act I prayer of the applicant is to airect 
- ! /' 

thr respondent"• to consider the' candidature of the applicant for 

promotion on the post of Supervisor Barrak and Store Gr.II. ana quash 

thb notifications dated 3~6.2000, 10~6.2000 and 27.4 .2000. 

2. The ·case of the applicant, in nutsheel, is that the 

is Wc>rking. as Meter, Reader in the office of Garrison 

Khatipura Roaa, Jaipur. It is· stated that the ~pplicant was 
/ .. 

\ 

I 



L--- --

,f 
: 2 . 

fulfilling all the essential cwalifications for'the post of Supervisor 
·.· I • - . 

Barrak an Store Gr.I~ and_he appeared in the written test/inte~view, 
-· 

represenTion on n. 7.2000, but the same was -net replied_· '!hereafter 

the· appli<t'ant . .filed another representation, but with· nO result. Hence, 

- the appli ant has filed this OA for the reliefs as stated above. 

·but he 
~ o not appointed/prorooted. The appUcant e;.ubroitted a. 

'.· 

3. 

applican 

placed ih 
-. I 

one pos1i 

Reply was filed. In the reply it is stated that the 

could not be offered the -appointment because . his naroe was 

the ree:erve list. It is alsc stated in the reply that only 

was required tc -be filled. in and only on~ Shri Deepak 

-

Wadhwani _was. appointed •. It is road~ clear· the!)t applicant was a reserve 

candida e for the cent ingency, in case Shri Deepak Wadhwani fails to 
has 

accept the· offficer of · appointment~ As Shri Deepak Wadhwani 

. a-ccept 
·the offer· of appointroent, in our . considered view, the 

no case. Merely that ·applicant was eropanelled does not 
~ . I . • \ . . 

confer iro ipdefeasible right to get the appointroent~ 

· 4. In view of above all, -we are of ·the consid~reo view that 

applic nt has no case for "interfer~ece by this Tribunal and the OA-is 

devoi"d of any roerit ana liable to be disro:fssed. 

5. 
-,- we, therefore, disroiss this OJ:..- having no roerits at the 

-
stage of adroiesion with no order as to costs. 

Judl.Merober 
Adro. Merober 

·r 


